=

g,..

i i | -'»CENIEAL ADMZI\: I”TRATIVE TRIBWNAL .
| NI | BANGALORE BE!\CH L :
S e S g !: ' "‘:.‘.,
? ; ' : f'f¢SeconH Floor, ¥
5 , ;- Gommercial: Complex, S
[T e , .~ 7. -Indirenagar, .. . ;
T | : .0 . BANGALORE - 560 030.., R
A T o C "«Dated 31 MAR 1995 o
i APPLICATIN NO.. 785 of‘ 1993 and 593 to 904 of 1994/ .
¥ APPLJCANTS Sri.P‘N Hampiholy end tuelve others, IR

v/s. o F o

|
- RESPO\JDENTS. District l’lanager‘Telec"‘") Srinath c‘"“"le"’
oo : Hubli and four others.,

To

. s

1, : ;Sri Mm.8,Narqund, &dvocate
. - " No,799,Third ﬂain,Fourth Block,.

}RaJaJBnagar,Bangalo:e-ssﬂ 010,

2, . 8ri.G shanthappa Additional Central
i government standlng counsel, ~
! ‘Hihg Court Bldg,Bangalore—SGO 001, oo
\ ’
|
;' Subject:~ ‘Forwardlng coples of the Orders passed by the “.'., :';;
- . Co ‘Central Administrative Trlbunal Bangalore-38. . S
: ' S ———X XX : N,
f Please find enclosed herewith. 2 copy of. the Order/ ~-f;
SR s Stay Frder/lﬁtrrlm Order,  passed by thls Trlbunal in the above 'fﬂ %
L e ' mentloned appllcatlon( ) on 20—03-1995. ‘ S 1__;_
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CENTRﬁL .ADNINISTR&TIVE TRIBUN“L
BM!SN.ORE BEMZH: BN\GALORE "

ORIGINAL~ap"ICATION u05.7as'1994
AN 893 10 904/199¢

omvsoitﬂxsftaz jszuszru bav OF MARCH, 1995

na. Ve aAnAKRISHNAN. n&nasn(a)

MR A.N. uuaaanaaaonvm, ncnacn (J)

Te Mr. P.N. HambihOiy -
" Technical Supervisor

2°

0ffice of the Asstt, Engineer

(Trunk), Hubli.

MLe YeDo DOdaﬁad
Technical Supsrvisor:
Telephone Exchange,

- Haveri,

.3.

4.

5.

6.

7e

. Be

39"7

;;;fpower Plent, |
10,

mr. S.Y. Bedi -
Technical Supervisor
Auto Exchange

Hubli,

Mr. D.Y. Terikere ‘ | . .
Technical Supervisor s o
Auto Exchange, Hubli. '

Mr. G.H. Gulahi
Telephone Supsrvisor
Telephone Exchange
Belgaum.

Mr. N.A. GhEStQ
Supervisor '
TeDeMe Office
Belgaum.

Mre S.Re Urankar
Technical Supervisor

‘Tax Exchange, Belgaum.,

;) A.Ro uraﬂka?_
Technical Supervisor
Cross Bar Exchange

4Balgaum.

Mr. AJS. Sathicerd
Technical Supervisor S - ‘ , S
.T.S. BBlQaUm~j1R;,”,,;;ﬁ;:¢f LTI T e D e RS

e, E.F. Kalyana Setty

Technical Supervisor .
Auto Exchange, Gokake

ﬂr.  OG. Sauanth }AAAg




‘options to come over to tﬁa rav;sed pay scales Should be accepted;f

-2-

172. fr. VeRe KUlkarni o ‘ Lo v C 0 -

Technical SQparvisor undar

C AJETMG, - .
0ffice of the D.E.,
Engineering 14/3, Bangalore-2,

13. Yodo patn
0office of the Accounts officer
(Cash), G.M. Telephone Centre

Ulsgor, Dist. 88098101“8. neceee ' ﬁpplicants

( By #dvocate mr, m,B, Nargund)

Vs,

‘1. Telecom Districtinanagar
- Srinath Complex .
NoCoM, Hubli

2, Telecom Divi810n§1 Engineer
Davangere at Davangere,

3. Telacom Districtaﬂanager
Belgaum I Belgaum,

4, Thé'chief General flanager of
Telecommunication, Karnatakas Cricle
Gandhinagar, Bangalora-Q.

S. Union of India by ite Secretary
Telscom Dapartmant Sancharbhavan
New Delhi, ‘eseseee Respondents

( By Mr. G. Shanthappa, A.C.C.S.C.)

0 R D E R

Mr. V. Ramekrishnan, meaber (A)s

The ?Ppliﬁaﬁts'harein have approached this
Tribunal with the pra}er.thét the depéitment should be directed
to extend to them the seme benefit which has been made
availeble to their ccilea%ués by virtus of the direction giﬁénl

by thie Trihunal in 0.&8 ?24 and 325/1992 and their belated
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;)? a : uvj' : ; . | - The facts in btief‘até as foliouas ‘The~
:A ‘P o applicants are all Technicianq/operatote in the Dapartment

of Telecomaunications working in Karnatakq/aangaloro c1rcles.-.
Consaquant to the racommendations of the Ivth Pey .'

Commission, the pay scalo of tha post was xevised from

k 425—640 to & 1400-2300 and options were called for

)from the various officials to be exarcised bafore 31,.8,1988,

;Subsaquently, there was @ further circular which extended _ %

i , . .
[ this date to 31.,10,1990. The applicants contend that they

have exercised their option before 31.10.1930 and acceptence
. of such option wes recommended by tha Chief General Manager,

i
' karnatska Circle to Director General, Talecommuaication,

‘New Delhi. But the latter did not accept the balsted opticn
by its letter dated 27. 11 «1991, Some of the officials
whose names figured in the letter dated 12,12,1990 ftom
the Chief Genera) nanager to the Directer Ganeral Telecommu-
nications requasting for accepting the belated optiona had

approached'this Tribunal in 0.A, 324/1992, The Tribunal

after con81dar1ng their case struck down the dapartment's

, order dated 27.11,.1991 rejecting the Tequest for acceptance
‘of the belated options, The department was further directed to
consider again the'case'of the applicants in thet 0.A, after
teking into account all ralevant factors and pass appropriate

orders within 3 months from the date of receipt of a copy
of that order, |

o f 3. . We are informed that the department. have

1np;emanted the directions of-the Ttibunal in that 0.4, -
[ ]

-,{ allouad futther 10 days tima to the employees nf tha
,arnad officafto axercise their op k o




revieed pay ecale, - Thia was done by the letter dated l:‘

25,841993, which is encloaed as &nnaxuto—&a. The applicants

in thgwpreeant\o.a app%oached the depattment uith thair

, Fequest that their caseishould ales be favourably considsrod
i

|
‘.. ‘on the same 1ines as the applicants 1n n.lo 324/1992 The

‘ applicants claim that the~ departmant had not moved in the

matter and hencé thay have filed this application.‘

1

. 7’

'3 ua have heard mr. m.8, ﬂargund, learned
coupéel for the 8pplicant and mr, Shanthappa for tha~~l

Az‘;asmndants department,

4L ) Ar. ﬂargund Buﬁmits that the Tribunal
having already StrUCk down ;he communication from the
Ministry dated 27.,11,1991 (uhich rejacted the recommandation
of tha Chief General Hanager\to accept the belated option),
the. department cannot now take the plaa that the. ptesent .—
applxcants are not entitled to the same benefits as admissible
to the spplicante in 0.A, 32441992. He further argues
fhat the deley in exsrcising t%q option ws on account of
: genu#na and bonafide reaso;s a%d these difficulties had not
been considered by the’pepargm;nt while rajqéting the request
eariiei and the Tribunal had rightly struck down such gn order,
He submits that as the case of the applicants stand on the
‘same }ooting as their colléaguaé who had since éot tha-teliéfs

¥

by approaching this.Tribunal, the same reliefs should be

/

extendEd to the presant applicanps also,

S. mr. shanthappa‘ sbatas that unlike the

applica[lts in 0.A. 324/1992 the present appncants had not -

teken s
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eps in time and they have approached the- Tribunal vary
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late and they are not entitled to the same benefits,

| ,
He, However, does not bring out any other differencs
|
betu?én the case of the epplicants in the present 0,A, as

compared to their colleaguss who approsched this Tribunal

in olA. 324/1992,

6. ' We have considered the submission of both
side% and have gone through the relevan£ records, Mr,
Shan%happa'a argument ia that the cause of action arose
when %ha Ministry had turned down the recommendation of the

Chief. General Manager by the lstter dated 27,11.1991 and
! |

the applicante had approached this Tribunal only on 18.4,1994,

we notice that this letter dated 27,.,11.1991 had been

struck down by the Tribunal in order dated 3.2.19?3 in O.A,.
324/1992, We also find thet the applicants herein had
submitted the representation to the department in 1993
itsal? follqued by legal notice which was sarved on the
dapgrémant in February, 1994. The representation of the
appli;ants to exﬁend them the bensfit has still not been
dieposed of by the depertment. mr, Shanthapps tells us that
the némé of the applicanté 1 to 12 were alsc included in ths
lette; of the Chief General Manager dated 12,12.1590 which
was rejected by the Ministry on 27.11.1991. As regards

Mr. Y.J. Patil, the department's contention is that as he is
;erviﬁg in Bangalore District he should have made the General
Fmanager, Bang2lore Telecom as a party, Mr, Narguhd at this
stzge submitted that Mr. Y.J. Patil was in Hubli and he

had given his option when he was serviqg in HUbli and he is

at préseht in Bangalore, ks regards ths contention of .

A

non=joinder of psrties, we find that the Chief Gemsral Manager,

l , .
Karnataké Circle as elsc the Union of Indie by its Secretarygst o -2
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»?‘j\\ o Telocommunication; New Dslhi are mads parties in the

b | present 0.A. 8nd 8s such there is no éubstance-in the
argument that the;applicatioh in respect of applicéﬁt
no.13 is bad for non-joinder of parties.

7. After taking into account all the

relsevant factors,iue hold that the department would

R

have done well on- their own to extend the benefit of

" ..‘ . the judgement of the Tribunal in 0.A. 324/1992 to similarly
placed persons. WQ deem it appropriate to ditect the
raspondants to axtend to the applicants hera1n who had.
actually opted to;come over to the revised pay scaln

and whose names figure in ths 1ettet dated 12.12 1990

from the Chief Genaral Manager addtessed to the Directot

? General Tblecommuaication to be given the benefit Qgtendad
o 5 to their colleagu%s in 0.A, 324/1992, There is nﬁri
dispute with rega;‘d to the épplicants 1 to 12 as the
respondents themsélves in para=3 of their reply statment
state that their bames wsre alsp included in the rqﬁort

of the Chief Genefsl Menager. As regards M. Y.l patil,
2;'the benefit wouldbe available to him provided hqvié'the

E same perscn who f?gures'at;sl.no.11’against Tqm,_HQbii_as

/" referred to in th? Chief Generzl Menager's 1etter‘éated
- : . . o

12,12,1990, ? ;
8. © With' the above directions, tha.case s’
: f i : S ’
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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH

Second Floor,
Commercial Complex,
Indireanagar,

SRR BANGALCRE -~ 560 (38,
Nﬁ' 4 DZ/Q'S'W - Déted:[j} OC 1995

APPLIC‘ATICN vo. 04 7“/&}4& §93 /o9 0k 74
APPLICANTS : TWM M /MW/ 717%/4 téWS‘ |

V/s.

RESPONDENTS : “75 V. /7Zﬁvvw/n Mym M.

A4 <
! /Mcﬂg?@;;
By v

2. S’mWﬂWW

Subject:~ Ferwarding copies of the Orders passed by the
Central Administrative Tribunal, Bangalore—38
: ——— XXX

Please find enclosed herawith 2 copy of the Order/

Stay Order/Intecrim Order, passed by this Tribunal in the above

mentioned appllcatlon( ) on_ ;l:}' 9. 94

%’“@ ! 74 Km

JUD IC IAL BRAI\\CHES
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In ithe Central Admmlstratlve Trlbuna]

o “é- . ivnean k Al ‘Q : Banga]Ol'e BenCh suilD - ‘ ! ,._
BN ““"“'—B{ angalore ' |

. ' /ﬁom SHEET i
(N\ Application No“f"[%& Ne——T R T ’{.( oéQQ'q 3 VDQOH m&

", C— ————-"hespondent

e TR kerelga ol

Applicant _

PN “M\M%\%

‘V"‘*"n .

Advocate for Apphcant o BN ¢ Advocate for R::;}ondem
e,
T rame —
‘ Date | o |Office Notes | Orders of Tribunal
| ‘ _ : : F | o
| | Sin
| ;
| IR
S xsgvcynm(nn) 1
S 27.9,95 2
_ -
k’ﬁ Heard,
- Time for compliance is
extended by three more months.

J extension.
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5 ceﬁt:ral Admihistrative Trlbl’ml

- ‘ Bangalore Bench !
;f . Bangalore
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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH '

| . Second Floor,

: ‘ . ' Gommercial Gomplex,
Indiranagar,
Bangalere-560 038.

AL ot AN 1096

785 and 893 te 904 of 1994.

L

Applicatien Ne.

Applicant(s) ; Telecom District Manager,Hubli & Otheérs. ,

V/s.

Respondents

: _MrthN.Haﬁpiholy and ethers.,

1. Sri.G.Shanthappa, Add1.CGSC, .
‘ - High Ceurt Bldg,Bangalere-1.

2. ~ Sri.M.B.Nargund,Advecate,
No.799, 3rd Main Read,
Fourth Bleck,Rajajinagar,
.Bangalore-10. ' -

3Su%ject:~ Forwarding e¢f copies of the Orders passed by
; Central Administrative Tribunal,Bangalore~38
- : = X Xom X =
K copy cf the Order/Stay Order/Interim Order,
Passed: by this Tribunal in the above mentioned application(s)
1s enclesed for information and _furth- eCessary action.
- The Irder was pronounced on=_ 04'61°1§92' , ,

S T o et e St e e e S e e P i S e

QO | — :
//é? 4%y Deputy Registrar

Judicial Branches,
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f the directions of the Tribunal
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" Central Administrative Tribunal

Bangalore Bench
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